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PAT] TRIPATHI): 1 beg to move:

“That in pursuance of Rule 4(h)
of the National Welfare Board for
Seafarers Rules, 1963 the members
of this House do proceed to elect,
in such manner ag the Speaker may
direct, two members from among
ihemselves to serve as members of
the National Welfare Board for
Beafarers, subject to the other pro-
visions of the said Rules.”

MR. DEPUTY-SPEAKER
question is:

The

“That in pursuance of Rule 4(h)
of the National Welfare Board for
Searfarers Rules, 1983, the members
of this House do proceed tp eleci,
in such manner as the Speaker
may direct, two members from
among themselves to serve &=
members of the National Welfare
Board for Seafarecs, suljert tn the
other provisions sf the su:id Rules.”

The motion wos edopted.

(ii) NaTioNar Foop AND AGRICULTURE
Oncantsatioxy Liatson Comasirree

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE): I
bext to move:

“That In pursuance of the Minis-
try of Food, Agriculiure, Commu-
nity Development and Cooperation
Resolution No. P, 10-1/65-FAIT.
dated the 8th September, 1966, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, four members
from among themseives to serve as
members of the Nutional Food and
Agriciiture  Organisstion  Lialson
Committed, subject to the provi-
sions of the sald Resolution.”
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MR DEPUTY-SPEAKER. The

question {s:

“That in pursuance of the Minis.
try of Food, Agriculture, Commu-
pity Development and Cooperation
Resolution No. F. 10-1/85 FAIT.
dated the 0th September, 1866, the
members of this House do proceed
to elect, in such, manner as the
Speaker may direct, four members
from among themsleves to serve as
members of the National Foog end
Agricullture Orgamsation Liason
Committee, subject to the provisons
of the said Resolution,™

The motion was adoptad

13.17 hrs.
MATTERS UNDER RULE 377

(i) LaNp EROSIN N BIHAR DUE TO
rLoops N Kos; AND GANGA

MR. DEPUTY-SPEAKER-
under rule 377.

Mutter
Already one is tbere
in the Order Paper, Mr, Jyotirmoy
Bosu has represented to me about
news of some very serious incident
that occured in the North eastern
India which has an umportant bearing
on the securily of this country und
therefore I will admit that aiso after
we have disposed of the first matter
under rule 377
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MR. DEPUTY-SPEAKER: Order,
order Whep I am in the Chair, [ try
to sccommodate every member to the
faribest extent, but 1 have to qun the
House according to the Rules, Under
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Rule 377, permilsgion iz given for a
member to ralse a point. In this
case, Mr. Cbhandrappan’s name s
there But be was not quick enough
I called the minister and he has for-
felted hig right Please dont insist
Because some mistake has been com-
mitted throught oversight let us
not commit more irregularities

EHRI 8 M BANERJEE (Kanpur)
But 1l can be rectified by calling hym
now

MR DEPUTY-SPEAKER Not in
this way The heavens are not going
to fall f Mr Chandrappan does not
have the right to intervene now
Under Rule 377 when a member has
raised a point, it the minister concern-
¢d 18 ready with an answer he gives
the answer The memher may not be
salirlied There should be sume other
opporiunity This should not be made
into a dehate

(i) Rrrorny AarTacx 3y BRTF
PERAONNTL ON PLOPLF 1% MIGHALAYA

SHRI 1YOTIRMOY BOSU Sit a
telegram has been recuived which s
in fact very alarming that 18 days
have passed and unspecified number
of deaths have taken place in a region
near Shillong

The following telegram was i1ecein-
ed yesterday from Shri Pohshna a
Congress Member of the Meghalaya
Legislot ve Argsembly and Prewident of
Jaintia Hills Movement

Jantia people by Restlut un of
Twentyfifth July last demand judic.al
cnquiry into wanton brutal attack hn
Pioneer Company of Border Roads
Organisation on Inncrent local peeple
while celebrating arvual fesinal on
eleventh July at Eighth mile Jowa
Bul) Fighting Ground killlng two per-
sons and wounded manv "

The facts of the case as could be
gathered are ag follows On the 1ilth
of July there was 7 bull fight ot a
Place eight miles from Jowai the
headguarlers of Jaintia Hills Daetrict
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of Meghalaya on the Jowai-Badarpur
Road Since the year 1971-72 this road
has been under the control of tne
Border Road Orgamisation and a rum-
ber of camps of the Border Road
Task Force were se{ up alorg the
road Mcembers of the Border Roadl
Task Force are centrally recruited
from elsewhere and oiganisedq into
work gangs Owmg to the hgh-
handedness msbehaviou; and disres-
pect of local tustoms feelings and
sugceplibilities on th> part of the
Border Road Task For.e gangs their
relationship with the willagers had
never been good
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Bull fight 13 a very popular sport
with the people of Tunti. Hills and
on this day, the 11th of July a good
numbe: of villagers had collected to
watch the fight Members of the
Border Road Task Force were also
present n  good strength It was
reported that after the buil fight was
ner these BRTF personnel mushe-
haved with girls ond wamen who
were selling tea at the plate This led
to a fight wath the local wvillagers in
which an unapecified n .mber of deaths
and injuries {ook pliate on poth sides
Even though 18 days have passed we
dre in darkness P.illamen 13 m
davkness and nowspipers have not
2I1Ven any news

The occurrente has raised the
tesentmentt of the "o al peunle g gainst
the Border Roads Orgametion . .
new pilch and 18 rragght with grave
consequences. It 1« now 18 cays snce
the uabove unfortunate event fook
place We would like 10 kaow the full
facts of the case and v hat the NMims
try of Defence which exercises ad-
mimstrative control  over the Border
Roads Organisation, has done in the
matter Have any of the culprits of
the BRTF been apprehended and
punished® Since this otganidation 1s
reporied 1o have achieved practically
nothing m umpruving the road in gues-
tion but. on the other hand, has created
fresh problems in s senmtive areas
where the people are peacedoving
will the Government congider the with-



